IN T™E CEITRAL ADMINISTRATIVE TRIBUIAL,JAIFUR EEICH,JATFUR.

* * %
Tate of Decizion: 10.d4.2000
CE 4/98 (OA 41/94) -
Vinod Prakash Mishra, Aszzistant Msshanical Engyinesr (Saf:ty), Wastern
Railway, Ajmer. ' .
| «e. Applicant/Petitioner
Versus

CORAM:

(‘ . " P

For

il

Shri V.I'.Agarwal, Chairman, Failway Bcard, Fail Bhawan, llsw Delhi.

Shri V.D.Gupta, Gensral Manager, Western Pailway, Churchiats,

Mumbai.

... Respondents

HOIT'BLE MF.JUSTICE B.S.FAIIOTE, VICE CHAIRMAILT

HOIT'ELE MELIT.P,IAWALIL, ALMIITISTRATIVE MEMEER
Applicant eee ME PR Makthur, proxy counsel
for Mr.R.N.Mathur

= Farpondents eee M Anupam Agarwsl, prooy

counsel for Mr.Manish RPhandari

ORDER
PER_HCLI'ELE MF.JUSTICE E.S.FAINOTE, VICE CHATRMAN

Thiz petition iz £ilad complaining the disckzdisnc: of the crdzr

)

of thiz Trikumal dated 25.2.97, pazzal in <A 11/91, Ws thinlz it

appropriate to 2xkract the velevant oprative pCiVLHn of ths HEJHL, as

under

"In nLhPr wordz, grant of adhoc promction to ths applicant zhall
not have any effect on the senicvicy poziicion of othars in Group-—

P or Group-A posta. Such grant of adhoc promoticon to the

[0}

arplicant shall slzc nok entitle him to claim any 2snicrikty over

an; pIrson appointad on a regular kasis to a Gronp-A post before

or after the applicank's appoinktment chereco on adhoc kasiz and
he will only ke enkitled ko pay and allowancss of Group~A posc

from tha dats hs aszumsz charge thovsof after hiz apprintmsnc on

r_.

adhnc kazis depeznding upon the availakility of vacansy in Grouap=3

17. Thz OA iz dispcazxd of accordingly with no crder as ko

Ty



2. In termz of the akove ordern, tha applicant  hasz be an  Jiven
rromotion to the Senicr Scale post in Group-3A, posting him as Divisicnal
Mechanical Enginzer (DL). If that iz =o, the cvder of this Tri hunal haz
bzen complizd with. In this‘view of the matter, we do not see merit in
thiz pstition and accovrdingly, the Contemplk Fekiticn iz oleoasd. 1

OSES .

6ﬁ L ) \[ﬁh
(N.F.NAWANT) ' (BE.5.RATKOTE)

MEMBER (3) VICHE PHAIRMAN

(9]




